FORM G (RE-ISSUED)

INVITATION FOR EXPRESSION OF INTEREST FOR

GUJARAT POSITRA STEEL COMPANY LIMITED

OPERATING IN THE BUSINESS OF TRADING, PROCESSING, MANUFACTURING,
IMPORTING, EXPORTING, DEALING, AND DISTRIBUTING ALL KINDS OF PRIMARY
AND SECONDARY STEEL AND STEEL PRODUCTS AT MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. Name of the corporate debtor along| GUJARAT POSITRA STEEL COMPANY
with PAN & CIN/ EEPNe- LIMITED
CIN: U27100MH2005PLC152813
PAN: AACCG3370L
2. |Address of the registered office Regd. Office: 13/198, J. Tata Road, Khetan Bhavan,
Churchgate, Mumbai City, Mumbai, Maharashtra,
India, 400020
3. |URL of website Not available
4. |Details of place where majority of fixed | The Corporate Debtor does not have any fixed assets
assets are located as per the financial statements for the FY 2024-25.
5. |Installed capacity of main products/| No information available
services
6. |Quantity and value of main products/ | No information available
services sold in last financial year
7.  |Number of employees/ workmen No information available
8. |Further details including last available | Details can be sought by sending email
financial statements (with schedules) | at cirp.gpscl@npvinsolvency.in
of two years, lists of creditors are
available at URL:
9. |Eligibility for resolution applicants| Details can be sought by sending email
under section 25(2)(h) of the Code is | at cirp.gpscl@npvinsolvency.in
available at URL:
10. |Last date for receipt of expression of | 08-05-2026
interest
11. |Date of issue of provisional list of | 11-05-2026
prospective resolution applicants
12. |Last date for submission of objections | 16-05-2026
to provisional list
13. |Date of issue of final list of prospective | 21-05-2026
resolution applicants
14. |Date of issue of information| 26-05-2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. |Last date for submission of resolution | 25-06-2026
plans
16. |Process email id to submit Expression | cirp.gpscl@npvinsolvency.in
of Interest
17. |Details of the corporate debtor’s| Not Registered with MSME.

registration status as MSME.

PE REG. No
- BBI/IPE/0040

IPE — NPV Insolvency Professionals Private Limited
(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its director — Mr. Mohit Bipinchandra Adatiya

Appointed as Resolution Professional



In The Matter of Gujarat Positra Steel Company Limited
IBBI Reg. No: IBBI/TIPE-0040/IPA-2/2022-23/50021

Validity of AFA: December 31, 2026

Date: 23.04.2026 Address- 10th Floor, 1003, Zion Z1, Ramdas Road, Near
Place: Junagadh Avalon Hotel, Thaltej, Ahmadabad— 380059, Gujarat



WWW.FINANCIALEXPRESS.COM

THURSDAY, APRIL 23, 2026

FINANCIAL EXPRESS 17

EAST COAST RAILWAY

CORRIGENDUM NO. 01 o Tender Notice Mo,
EPC-CECONINESKP20Z6011,
Did.:

pgamsi above tender nofice which may
please be noled,

PUBLIC NOTICE

Notice is hereby given that the following Share Certificates for 307 Equity Shares of Rs. 10/-
(Rupees ten only) each with Folio No. N0000773, of The Indian Hotels Company Ltd,
having its registered office at Mandlik House, Mandlik Road, Mumbai, Maharashtra,
400001 registered in the name of NUROONISHA GULAMHUSEIN MERCHANT
have been lost. KHATIJA AKBARALI MERCHANT has applied to the company for issue
duplicate certificate. Any person who has any claim in respect of the said shares certificate
should lodge such claim with the company within in 15 days of the publication of this notice.

Gujarat Narmada Valley Fertilizers and Chemicals Limited
(An 1SO 9001, I1SO 14001, 1SO 45001 & ISO 50001 Certified Company)
Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India
CIN: L24110GJ1976PLC002903, Website: www.gnfc.in

OPEN TENDER NOTICE FOR
REQUIREMENT OF CENTRAL PLANT HISTORIAN, DATA MANAGEMENT
PLATFORM AND DASHBOARD
GNFC intends to procure infrastructure components, licenses and relative
services for Digital Initiatives at Bharuch & Dahej plants.

12001 of 05 2020 IERINTATER ™ FoloNo. | Corfcate Nos_| _DisnciveNurber ) | NoofShites | |5 Sfr documents, detiled specificatons, EMD, requirement and

All other terms and condilions will remsain N0000773 208039 to 208040 29851089 to 29851188 100 r'\"tg;;_‘/:fteng’é?:‘g:;gufe L‘g r?r ?agement Department) as well as

unchanged. N0000773 208042 to 208043 29851239 to 29851338 100 . ey - ' .

For Getall The Tmiending Tenerers]| | NOOOTS | 481810 8iEL | 414934 SHTSS3 100 e e ot g o e e i € 1400 R ST

re advised fo visi i : : . .

aw;mm;sizmi“u N —— LUK 106275 9415101 o 415107 ! Last date and time to send request email for participation on portal:
Chied Administralive Oficer [Conlr| | Date : 23/04/2026 Sd-1  |08.05.2026 @ 17:00 hrs IST.

PR-28IC126-27 | Ehubaneswar Place : Mumbai KHATIJA AKBARALI MERCHANT Last date and time for bid submission: 11.05.2026 @ 17:00 hrs IST.

FORM NO. INC-26 COURT ROOM NO. 32

[Pursuant to Rube 30 the Companies

{Incorporation) Rubes, 2014)

Befora the Reglonal Director
Western Region, Ministry of Corporate Affairs
In ihe matier of the sub-saciion (4) of Section
13 of Companies Acl, 2015 and clause (a) of
sub-rule (&) of rule 30 of the Companies
{incomporation) Rules, 2014
Iri ki matber af
KALYANKRIT IMDUSTRIES PRIVATE LIMITED,
& company incofporated under the Companies
Act 2013 having its Regestared Office at 13th
Floor, 247 Park Hindustan C.-Bus Stop, Lal
Bahadur Shast Road, Gandhnagar, Yikhall
West, Mumbai, Meharashtrg, India, 4000749

Applicant

MNOTICE SEEKING OBJECTION FOR
SHIFTING OF REGISTERED OFFICE

hiciice i3 hereby given foihe General Public ta
{he Company propasas o make appbcation 1o
the. Reganal Director, Wesiern Region under
Sechon 13(4) of the Compantes Act, 2013 seeking
confirmation af altaration of ihe Mamarandum
of Association of the Company in terms of the
Special Resalulion pazsed al the Extraordinary
General Meeting held an J4th March, 2026 to
enabla the Comgany 1o change its Registered
Office from tha “Siate of Maharashtra™ to tha
“State of West Bengal”,
Ay parson whose inkarest s kkely 10 ba affecied
by the propesad change of ihe regisiered offica
of the Company may Selmer sither on the MCA-
21 portal (www.mca.gav.ing by filing investor
complaint form or causs fo be delivered or send
by regislerad post of hisher abiections supparied
by an affidan siabing the netura of highear nteras|
and grounds of opposition 1o the Regional
Dweclar, Wastarn Region, Ministry OF Conarata
Affairs Everesl Sth Floor, 100 Marine Drive,
Mumbail - 400002, Maharashlra within 14
{Faurieen| days of the dale of publicalion of fis

PUBLIC NOTICE : TO WHOMSOEVER IT MAY CONCERN

This is to inform the General Public that the following share certificate of KOTAK MAHINDRA
BANK LIMITED, Registered office, 6th Floor, 27BKC, C 27, G Block, Bandra Kurla Complex,
Bandra (E), Mumbai, Maharashtra 400051 registered in the name of Prem Prakash Bhandari
and was sent to Prem Prakash Bhandari has not been in the possession of shareholder.

This share certificate has been lost, misplaced, and stolen not found.

Names of Folio Certificate | Number of | Distinctive No. | Distinctive No.
shareholder/s No. No. shares FROM TO
Prem Prakash 298132 100 29679820 29679919

Bhandari | \MF8025341—507575 1300 | 230063260 | 230063559

The Public are hereby cautioned against purchasing or dealing in any way with the above
referred share certificate. Any person who has any claim in respect of the said share
certificate should lodge such complaint with the Company or its Registrar and transfer agents
KFin Technologies Limited (Unit: KOTAK MAHINDRA BANK LIMITED) Selenium, Tower B,
Plot No.31 & 32, Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad
500 032, Telangana within 15 days of publication of this notice after which no claim will be
entertained and the Company shall proceed to issue a Duplicate Share Certificate.

Place: Mumbai, Date: 23.04.2026 Prem Prakash Bhandari

6
% & Regd. Office: P.O.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India

GNFC CIN: L24110GJ1976PLC002903, Website: www.gnfc.in

OPEN TENDER NOTICE FOR PROCUREMENT OF IMPORTED COAL

GNFC intend to procure Imported Coal on firm & fixed price with delivery up to
GNFCsite, Bharuch basis for the month of May-26.

(1) 30,000 MT (+/-5%) Imported Coal having NCV-4700 to 4900 Kcal/Kg

(11) 60,000 MT (+/-2,000 MT) Imported Coal having NCV-5600 to 6000 Kcal/Kg.
Last date and time for response: 24.04.2026 @ 11:00 Hrs. IST.

GNFC also intend to procure 2,00,000 MT (+/-2,000 MT) Imported Coal (NCV-
5600 to 6000 Kcal/Kg) on variable price mechanism basis on delivered price up
to GNFCsite, Bharuch for tentative delivery during Jun-26 to Aug-26.

Last date and time for response: 29.04.2026 @ 11:00 Hrs. IST.

Gujarat Narmada Valley Fertilizers and Chemicals Limited
(An 1SO 9001, I1SO 14001, I1SO 45001 & ISO 50001 Certified Company)

For detailed specification, EMD requirement and other criteria, please refer
web notice placed on our website (in Tenders ->Tender Notice->Materials
Management Department).

notice with 1he copy 1o the applicant Company
at its regsterad oflice &l the address menfaned

1. |Name of the corporate debtor along
with PAN & CIN/ HEP s

BEFORE THE CENTRAL GOVERNMENT
REGIOMAL DIRECTOR, NAY| MUMBAI
WESTERMN REGION DIRECTORATE 1l

MINESTRY OF CORPORATE AFFAIRS, MUNBAI
In the mather of sub-sechon |4} of Secien 13 o
Compariesdot, 2013 and clazse (a) of sub-naia (5)
of Riga - of |be Companias {ncorparation)
Rulss, 2014 aMD

| Db et

SAWADRA INFRASTRUCTURE PRIVATE
LIMITED {CiN: Las207MHIEPTCATO024)
havng &= Ragistered Cffce et Flat 1205 Uma Shiv
Camer Pliol Mo 22 & 224, Sector 19 Bamolhe
Raigarhy, Maharashira-4 16205

2. | Address of the registered office

. |URL of websie
. |Detalls of place where majorty of
fixed assels are locatad

[Installed capacity of main products,

sarvioes

saryices sold in last inancial year
._[Number of emplovees, workmen
Further details including [ast aaikahle
fnancial statemants (with schadules)
of twa years, |ists of creditors are
{Evailable a1 UAL:
Eligilality for resolubon applicants
urider gaction 252101 of the Code is
__|evalkable an URL: o ]
.| Last date for receipt of expression of
linterast
Crate of issue of provisional list of
_|_|r|_1$E:r|:-¢I_i'.-'e: fesclulion :-a_!_:-|1|ir:.!.||l_!_:
2. |Last date for submission of
aigections to provishonal list
| Date of issue of final listof
__|prospective resolution applicants
) Bate of issue ol information
memorandum, evaluatssn matrx and
requast for resolution plans to
|prospective resobution applicants
5. | Last date for submission of
resolutia |.|IF|.“:=,

Palilianef
Molice 5 hery gevesn B B Gereral Pubbe Thal
tie Croenpany praposes o make & petiton 1o the
Cerfiral Governmind undar Seclion 13 af lha
Compenigs Act J013 seeknp confirmalicn of
glteratian of tha Mamarandum of Associafion of
I Campany In lesms of the Spacial Resolulion
parksed o the: Exdra Ovdicsary (eenesal Mealing
et om 24th March, 203610 enabie the Company
lo phange 2= Regisierad Oflica from the *Siae of
Maharashlra®i-e.. fram the jurisdiction of
Ragistrar of Comparies; Mumbaill) fo the "Slats
of Utlar Pradesh™ie., under tha jurisdiciion of
Ragislrar of Companies. Kargur)
ATy PErsen whose nlerest = Gkdy 1o bo aftecled
by the proposed change ol the Registenad Office ol
the Company may deliver aither on e MCA-X
poral {waw.moa.goving By fling invesior
complaint foem o cawse o ba dalivened ar serd by
ragiskéred post af bisthar objechions suppartad by
an Allidasil skaling the nature of his'ner Inbanes!
Al grosi s of apoosibon o e Hlj.-:__|u||'$r LAre o
Mayl Mumbai, Weabern Region Dirsctorale |
Ewesest, Sth Floar, 100 Marine Drive. Murmbad -
400002 within fourteen days of the date of
publicglion of this nolice wsth a copy b the
Pedianer Company a1 fis Registarad Office &l the
ackirass menfoned abave

\of Interest
Details of the corporate debtor’s
riegisiration status &8 MSME.

loe-and on bahad af

Sawaira Infragruciere Privaie Limdad
S

Mavnesl SHegh
Cyrecior

D 07 0 el

Date: 23.03.2026

(e, 23.04 2026 Place: Junagadh

Place:Maharashira

GLUJARAT POSITRA STEEL COMPANY
LIMITED
CIN: UZTIO0OMHZOOSPLCIEZELR
| PAN: AACCEIITOL
Regd. Office: 13/198, J. Tata Road,
Hihetan Bhavan, Churchgate, Mumbat City,
| Mumbai, Maharashira, india, 400020
| Mot gvailable
The Compdacate Debior does nol have army
lixer] 855015 85 per the finangial
| statements for the FY 20014-35

w0 Information available

G. .::!IJBI'I:'\.I'.:r and value of main dr:&-ﬂuc-i&.-’ I :\‘-ull_'l.il:l ﬁ'_lrrn.:l-'_irj-.':I:_il.-':lii.a fila
| Mo infarmation available

Details can be sought by sending email at
cirp.gpscl@npyinsolvency.ln

. Retails can be RI'IIIEl'II; oy Serding ernall at
cirp_gpsel@nprinsolvency.in
|08-05-2026
11:05:2026
(16052026
| 21-05:2026

[ 2605-2026

[ 25062026
5. | Process email 1d to submit Expression | clrp.gpscl@npyvinsolvency.n

[ Mot Regestensd with MSME,

Ahmadabad- 28

above FORM G (RE-ISSUED)
FOR AND ON BEHALF OF INVITATION FOR EXPRESSION OF INTEREST FOR
KALYANKRIT INDUSTRIES PRIVATE LIMITED GUJARAT POSITRA STEEL COMPANY LIMITED
Sdl- OPERATING IN THE BUSINESS OF TRADING, PROCESSING,
Umang Chhaparka MANUFACTURING, IMPORTING, EXPORTING, DEALING,

Data - 23.04.2026 (Director) AND DISTRIBUTING ALL KINDS OF PRIMARY AND SECONDARY STEEL
Piace - Mumbal DIN : 05285476 AND STEEL PRODUCTS AT MUMBAI

[Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board

of India (Insolvency Resolution Process for Corporate Persons) Regulations, 20016)

FORM INC-26 SL RELEVANT PARTICULARS

5d/-

IPE - NPV Insolvency Professionals Private Limited

(Farmerly Known as Mantrah Insolvency Professionals Private Limited)
Through its director = Mr. Mohit Bipinchandra Adativa
Appointed as Resolutlon Professional

In The Matter of Gujarat Positra Steel Company Limited
IBEI Reg. No: IBBI/IPE-0D40/1PA-2/2022-23/50021
Validity of AFA: December 31, 2026

Address- 10th Floor, 12003, Zion 21,

Ramdas Road, Near Avalon Hotel, Thalte],

0058, Gujarat

IN THE BOMBAY CITY CIVIL COURT AT BOMBAY

COMMERCIAL SUIT NO-101547 OF 2024
(ORDER V. RULE 20/1A/ OF C.P.C)

Plaint lodged on : 28.08.2024
Plaint admitted on :19.11.2024
Under Order 5 Rule 2 of the Code of Civil Procedure 1908 r/w, Section 16 of
the Commercial Court Act 2015
RULE 51,
SUMMONS to answer plaint Under section 27, O. V. rr. 1,5,7 And 8 and
O.VIIL, r. 9, of the Code of Civil Procedure.
CANARA BANK, a Banking Company, constituted and functioning under
the provisions of the Banking Companies (Acquisition and Transfer of
Undertakings Act, 1970, having their Central Office at Bangaluru, Pin 560
002, an, Karnataka State and a Branch Office at Ashmita Building No 1, 204
Walkeshwar Road, Teen Batti, Malabar Hill, Mumbai 400006 The suit is filed
by Vijay Mohan, Age 34 yrs Manager, & Power of Attorney Holder/ Authority
letter, Employee No. 107810 Email ID: cb15016@canarabank.com Mobile
No. 8655918359/9730494426 ...PLAINTIFFS

Versus

Mr. Ashwin Arvind Vinekar, PROP. M/S. Satguru Stores, Shop No.7,
Charkop 2nd, Mhadaqg 'A' Wing, Layout Saraswat Bank, Charkop, Kandivali
(West) Mumbai -400 067 OR Pallavi Co-Op Hsg, Plot No.244, Shop No.6,
Sector No - 4, Charkop Mumbai-400 067 OR 408, 2/3 Indrayani Society,
Park Site, Near Shree Krishna Mandal, Vikhroli West, Mumbai 400 079

...DEFENDANT

To,

Mr. Ashwin Arvind Vinekar,

Prop. M/S. Satguru Stores, Abovenamed Defendants

(As per order dated 18.03.2026 charge of Court Room No. 32 court H.H.J

Shri Sachin Suryakant Patil)

WHREAS the abovenamed Plaintiff has/ have Plaintin relating to a commercial

disputes in the this Court against you & you are hereby summoned to file a

Written Statement within 30 days of service of the present summons, and in

case you fail to file the Written Statement within the period on 30 days, you

shall be allowed to file the Written Statement on such other day, as may be
specified by the court, for reason to be recorded in writing and on payment of
such cost as the court deems fit, but which shall not be later than 120 days
from the date of service of summons. On expiry of One Hundred and Twenty
day from the date of service of summons, you shall forfeit the right to file the

Written Statement and the Court shall not allow the Written Statement to be

taken on record

The Plaintiff therefore Pray :-

a) That the Defendant be ordered and decreed to pay to the Plaintiff a sum
of Rs.9,12,943.79/- (Rupees Nine Lakhs Twelve Thousand Nine Hundred
Forty Three and Seventy Nine Paisa Only) as on 12.08.2024 @ 11.50%
with further interest from 13.08.2024 @ 11.50% p.a (Rate of interest is
floating from time to time according to the Guidelines of the Banking) till
the entire and up-to-date dues are paid by the Defendants to the Plaintiffs
as per the Particulars of claim being Exhibit "T".

b) That this Hon'ble Court be pleased to declare that the said Hypothecation
of stock of the borrower more particularly described in Exhibit "S" hereto is
charged in favour of the Plaintiff and that the same has been charged with
repayment of Plaintiff's dues and the said charge is valid, subsisting and
enforceable, for recovery of Plaintiff's dues.

c) That the defendants be ordered and decreed to pay to the Plaintiffs the
cost of the suit.

d) That such other and further reliefs as the nature of the case may-require
and as this Hon'ble Court may deem fit and proper be granted.

e) That the Plaintiffs be allowed to amend the Plaint as and when necessary.

You are hereby summoned to appear in this Hon'ble Court in person, or by

an Advocate and able to answer all material questions relating to suit, or who

shall be accompanied by some person able to answer all such questions
to answer the above named Plaintiff, and as the suit is fixed for the final
disposal, you must produce all your witnesses and you are hereby required
to take notice that in default of your appearance, the suit will be heard and
determined in your absence; and you will bring with you any document in
your possession or power containing evidence relating to the merits of the

Plaintiff's case or upon which you intend to rely in support of your case and in

particular for the Plaintiff/s the following documents :-

Given under my hand the Seal of this Hon'ble Court

For Registrar

Dated this 17th day of April, 2026. @
City Civil Court Bombay

M/s. Sanjeev Kanchan & Co. Advocates For The Plaintiff 4, Milan Building,
1st Floor, 189/93, Perin Nariman Street, Fort, Mumbai - 400 001. Mobile No.
9967352811

You are hereby informed that the Free Legal Service from the State Legal
Services Authority, High Court Legal Services Committee, District Legal -
Services Authority and Taluka Legal Services Committee as per eligibility
criteria are available to you and in case you are eligible and desire to avall
the free legal services, you may contact any of the above Legal Services

Authority/ Committee.

Advocate For The Plaintiff
NOTE: Next date in this Suit is 30.06.2026 Please check the status and next/
further date of this Suit on the official website of the City Civil & Sessions
Court, Gr. Bombay

Sd/-
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Lofehne of Oavsha

Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

ODISHA POIWER TRANSMISSION
CORPORATION LIMITED

(A Government of Odisha Undertaking)

E-Tender

No. Tender Description:

Estimated Cost

SLDC-
01/2026-27

Bids invited from reputed manufactures in two part
bidding system for Procurement of 2 nos. of Servers
and 1 no. of 10TB storage for SLDC, OPTCL

Last Date & Time of Submission of Bid:
06.05.2026 upto 15:00 Hrs.

Rs. 1,05,84,883/-
(Including GST)

Complete set of bidding documents are available at www.tenderwizard.com/OPTCL

and www.sldcorissa.org.in.
@ (1 @/optcl.odisha (®/optcl_odisha

HIPR-06/2026-27

COLABA CAUSEWAY BRANCH,

da 3in a=ieT
Bank of Baroda

32 Dena Bank Building, 2nd Pasta Lane, Colaba,
Mumbai — 400 005.Email:-Dbcola@Bankofbaroda.com

NOTICE TO BREAK OPEN OF LOCKER

Consequent upon non-payment of rent which was not paid in terms of Safe Deposit Locker Agreement executed between
the Locker Holders & the Bank, the Termination Notice & Break Open Notice were sent through post to the following
Locker Holders on their registered address however the said Notices returned undelivered and in spite of all other efforts
made in terms of the said locker agreement, the locker holders neither responded nor be traced.

| Branch Name Of Address Date of Locker Overdue
no Locker Holder Notices no. rent (Rs.)
1 | Colaba Guni G Advani, Shibani | 18, West View, 4th Floor, | i)03.09.2025 | 672 A 9,591/-
Causeway | B Advani & Siddharth B | 1st Pasta Lane, Colaba, | ii)25.02.2026 | 9920AX0304
Advani Mumbai 400005.
2 | Colaba Subhadradevi Mehta & | 33, Divyang, 4th Floor, i)14.05.2025 | 232 A 17,463/-
Causeway | Rashmi Mehta Colaba Causeway, i1)04.10.2025 | 9920AX0117
| _Mumbai - 400005. _ I I |
3 | Colaba Anita Mehta & 9/33, Divyang, Colaba, 1)14.05.2025 | 1294 D 24,544/-
Causeway | Rashmi Mehta Mumbai - 400005. ii)04.10.2025 | 9920DX0068
4 | Colaba Abdul Qaiyum Suleman | 15/17, Giridhar Niwas, 1)20.02.2025 [ 695 A 11,450/- 1'
Causeway | Sumar & Razya Abdul Flat No.11, 2nd Floor, i)04.10.2025 | 9920AX0324
Qaiyum Suleman Colaba, Mumbai 400005.

the contents recovered from the Locker, if any, shall be prepared.

contents of the Locker shall be dealt with, in terms of executed locker agreement and law.

any manner whatsoever.

Date : 23.04.2026
Place : Mumbai

In terms of the provisions of above Locker Agreement, we hereby give you notice that if the locker is not surrendered & the
key of the locker is not returned within a period of 3 months from the date of this Notice, we will proceed to break open your
locker, whether you remain present or not, on 24.07.2026 at 11.30 A.M and while breaking open the Locker an inventory of

Further, the overdue rent, penalties, charges, break open charges & other expenses shall be recovered from you & the

Please note that any action taken by the Bank in the above regard is without prejudice to the rights, remedies & contentions
available to the Bank and it shall be at your cost, liability, risk & responsibility, consequences and Bank shall not be liable in

Branch Head/Authorized Officer

Bank of Baroda

Court Room No.32
(Mazgaon)

IN THE BOMBAY CITY CIVIL COURT AT MUMBAI,

COMMERCIAL SUIT NO. 1177 OF 2024
ORDER V RULE 20 (1-A) OF CIVIL PROCEDURE CODE
1908 FOR PAPER PUBLICATION
(As per order dated 24.02.2026 in Chamber Summons no. 2788 of
2026 is allowed)

Plaint Lodged on :09.10.2023

Plaint Admitted on :08.05.2024

Under ORDER V, Rule 2 Of the Code OF Civil Procedure, 1908 r/w Sec. 16

of the Commercial Courts Acts, 2015.

Rule 51,

Summons to answer Plaint Under Section 27, O V. rr. 1,5,7 And 8 and O.VII,

r.9, of the Code of Civil Procedure

Canara Bank, a body corporate constituted under the Banking Companies

(Acquisition andTransfer of Undertaking) Act, 1970 having its Head Office at

112, JC Road, Head Office, Bangalore- 560002, Karnataka, India in the state

of Karnataka and a Regional/Circle Office at 2nd Floor, B Wing, C-14, G

Block, Canara Bank Building, Bandra Kurla Complex Bandra East, Mumbai

400051 and a Branch office amongst others at Kakad Market Branch, 306

Kalbadevi road, Mumbai 400002, through its constituted Attorney and Officer

Mr. Ajeet Sahare (8982133135). ...Plaintiff

Versus

M/s. White Rose, through its proprietor Mr. Sayed Mohammed Juned an

adult Indian inhabitant having address at Madina Building Shop no. 7B,

Ground Floor, C Block, S.S. Musafirkhana Road, Palton Road, Crawford

Market, Mumbai - 400001. And also at 26/K/15, Shivaji Nagar, Govindi

Mumbai 400043 ...Defendants

To,

M/s. White Rose, through its Proprietor Mr. Sayed Mohammed Juned.

(As per Order dated on 24.02.2026 in presiding in Court Room No.32 H.H.J.

Shri. S. S. PATIL)

WHEREAS the above named Plaintiff/s has/have Plaint relating to a

Commercial Dispute against you and hereby summons to file a Written

Statement within 30 days of the service of the present summons and in case

you fail to file the Written Statement within the said period of 30 days, you

shall be allowed to file the Written Statement on such other day, as may be
specified by the Court, for reasons to be recorded in writing and on payment
of such cost as the Court deems fit, but which shall not be later than 120 days
from the date of service of summons. On expiry of one hundred and twenty
days from the date of service of summons, you shall forfeit the right to file the

Written Statement and the court shall not allow the Written Statement to be

taken on record :-

THE PLAINTIFFS, THEREFORE, PRAYS:

a) This Hon'ble Court be pleased to decree the suit and Defendant Jointly
and severally ordered to pay to the Plaintiffs a sum Rs. 12,87,017.92/-
(Rupees Twelve Lakhs Eighty Seven Thousand Seventeen and Ninety
Two Paisa Only)is due and payable by the Defendants as on 31.05.2023
as per the particulars of claim at Exhibit "L" together with applicable rate
of interest per annum from the date of filing till payment and/or realization.

b) That this Hon'ble court be pleased to declare that the Agreement at
Exhibit "D" entered into between the Plaintiffs and Defendants are valid,
subsisting and binding upon the Defendants.

c) That pending the hearing and final disposal of this suit, this Hon'ble Court
be pleased to direct the Defendant to disclose on oath the properties
owned and belonging to them.

d) That pending the hearing and final disposal of the present suit, Defendant
be ordered and directed to deposit an amount equivalent to the claim of
the Plaintiffs in the present suit within such period as may be prescribed
by this Hon'ble court.

e) That in the event of Defendant failing to deposit such amounts within
such time as may be directed by this Hon'ble court, the properties/assets
owned/belonging to the Defendant be attached by and under the orders
and direction of this Hon'ble Court.

The Defendant themselves, their servants and agents be restrained by an
order of injunction of this Hon'ble court thereby restraining the Defendants
from alienating, encumbering, dealing with, disposing off or creating
any third party right, title or interest in any manner in respect of the said
personal properties.

g) For ad-interim relief's in terms of prayers (c), (d), (e) and (f) above.

h) For the cost of this suit: and

i) For such further and other relief's as this Hon'ble Court may deem fit and
proper in the fact and interest of the present case.

You are hereby summoned to appear to this Court in person, or by an

Advocate, and able to answer all material questions relating to suit, or who

shall be accompanied by some person able to answer all such question,

to answer the above named Plaintiffs, and as to suit is fixed for the final
disposal, you must produce all your witnesses and you are hereby required
to take notice that in default of your appearance, the suit will be heard and
determined in your absence; and you will bring with you any document in
your possession or power containing evidence relating to the merits of the

Plaintiff's case or upon which you intend to rely in support of your case and in

particular for the Plaintiff's the following documents :-

Given under my hand the Seal of this Hon'ble Court
Dated this 04th day of April, 2026.

Sd/-
For Registrar
City Civil Court Bombay

Rajan V. Pillai, Advocates for the Plaintiff/s Address: Office No. 101, 1st
Floor, Sai Sadan, 76/78 Modi Street, Opp. Hotel Modern, Fort, Mumbai 400
001. 022-47779791, 022-40135721 91+9819474838 91+9987714838

Reg No:- MAH/24/1994 Email ID :- rajan.adv@gmail.com

You are hereby informed that the Free Legal Service form the State Legal
services Authority, High Court Legal Services Committee as per eligibility
criteria are available to you and in case you are eligible and desire to avail
the free legal services, you may contact any of the above legal Services
Authority/Committee.

NOTE : : Next Date in this Suit is 10.06.2026 Please check the status and
next/further date of this Suit on the Official web-site of the City Civil & Session

Court, Gr. Bombay.
Advocate for the Plaintiffs

Bank of India /=
Relationship beyond banking

Specialised Asset Recovery Management Branch
Mezzanine Floor, 70/80 M.G.Road, Fort, Mumbai 400 001, Tel 022-22673549

Contact Number:- 9819403549 E-mail: SARM.MumbaiSouth@bankofindia.bank.in

E-AUCTION FOR SALE OF MOVEABLE / IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule8(6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the possession of which has
been taken by the Authorised Officer of Bank of India, SARM Branch, will be sold on “As is Where is”, “As is
what is” and “Whatever there is” basis on 08.05.2026, for recovery of respective dues plus Interest and charges
up to date due to the Bank of India from respective borrower. The reserve price and earnest money deposit
amount shall be as mentioned below in the table. The sale will be done by the undersigned through e-auction

platform provided at the web portal.

Reserve Price Inspection
Sr Name of the Borrowers/ Description of The Mortgaged (Rs. In Lakhs) Date/Time
No Guarantor Properties under EMD of the and Area
and Amount Outstanding Physical/Symbolic Possession Property
Contact Number
(Rs. In Lakhs)
'I‘_"i/:"it'zzsm Exports 647 27.04.2026
ore C . . Office no A-201, 2nd Floor, Sanpada Timing 03:00PM to
Mr.Dilip Mishrilal Jindal ; ; .
e Station Complex, Sanpada Navi 05:00PM
1 |Mrs. Rachana Dilip Jindal . .
Mumbai Carpet Area:- 7478
Amount O/s — Rs. 2736.65 . .
Lakhs + Interest + Physical Possession 84.7 Sq. Ft.
+91-7759809720
Expenses/Charges
Mr. Shriram Laxman Joshi | Flat No.702, 7th Floor, D wing, “Lijat e
Mrs. Ketaki Shriram Joshi [Ganga CHS Ltd.”, Situated in Sane 175 ImanQS'OdPM o

2 |Amount O/s — Rs. 170.95 Guruji  Nagar, CTS No-1123(P), Builtil Area:-
Lakhs + Interest + Mulund — East, Mumbai — 400081. P )
Expenses/Charges Symbolic Possession 17.5 1044 Sq. Ft.

y +91-7759809720
R, 24.04.2026
Flat No.201, 2nd Floor, A wing, “Lijjat . .
Ganga CHS Ltd”, Situated in Sane 107 Timing 03:00PM to
D e o Guruji Nagar, CTS No-1123(P), Built ?15:%':';"__ 636
r- Subhash Gangaram {1 lund — East, Mumbai — 400081. p AArea:
sawant Symbolic Possession 10.7 Sq. Ft.

5 |Mrs. Kirti Subhash Sawant | Y +91-7759809720
Amount O/s — Rs.152.31 . 24.04.2026
Lakhs + Interest + Flat No.502, 5th = Floor, D wing, 180 Timing 03:00PM to

Lijat Ganga CHS Ltd.”, Situated in
Expenses/Charges - 05:00PM
Sane Guruji Nagar, CTS No-1123(P), . .
: Built Up Area:-
Mulund — East, Mumbai — 400081. 18.0 1044 Sq. Ft
Symbolic Possession ) +91-7759809720
Flat No. 502, 5th Floor, Pushkar
Apartment CHSL, Plot No. 619, Sheet 41.63 _28.04.2026
M/s. Madhu Plast . Timing 11:00AM to
No. 60 & 75, Village Ulhasnagar —
Amount O/s — Rs.322.36 . o 01:00PM

4 1, Near Gol Maidan, Siddhivinayak . .
Lakhs + Interest + N Ulh Tal. Ulh Built Up Area:-
Expenses/Charges D'astga'rlzh asr;azgi%rc,)z al ashagar, 4.163 1343 Sq. Ft.

ISt- Thane — < +91-9791879788
Symbolic Possession
) Flat no 501, 5th Floor, Wing F2, “Usha

Mr. Ma_nOJ Kumara} Kiran Residency”, Village Kharwari, 38.27 . .29'04'2026

Mrs. Nibha Kumari : Timing 02:00PM to
Near kharvai Ground, Neral, Badlapur )

5 JAmount O/s — Rs. 45.38 . 04:00PM

East, Tal Ambernath, Dist Thane — . .

Lakhs + Interest + 421503 3.897 Built Up Area:- 790

Expenses/Charges Physical Possession . Sq. Ft.
Gala No H 23, Madhusdhan 30.04.2026
Compound, Mankoli Anjur Road Near 32 Timing
Cricket Ground Aqua Leaf Farms, 11:00 AM to
Anjur, Thane — 421311 01:00PM
Symbolic Possession 3.2 +91-7415973293
Office No 515, Sai Chambers, TPNo
-5, Santacruz Railway Bridge, Nr 124.31 30'94'.2026

sTC Pri ARjamar Sthanak, Sen Nagar, 111(-)'5":‘“% to

. .ventures rivate Santacruz E, Bandra — | , Mumbai — o8

Limited 400055 01:00PM

& |Amount Ols —Rs. 773 L bolic P on 12.431 +91-7415973293
Lakhs + Interest + ympboTic F ossessio
Expenses/Charges Gala No H 21 & H 22, Madhusudhan 30.04.2026

Compound, mankoli Anjur Road, 64 Timing
Near Cricket Ground, Opp. Aqua Leaf 11:00 AM to
Farms, Anjur, Thane — 421311 01:00PM
Symbolic Possession 6.4 +91-7415973293
Gala No A 22, Madhusudhan 30.04.2026
Compound, Mankoli-Anjur Road, Near 23.62 . Iming
. 11:00 AM to
Cricket Ground, Opp Aqua Leaf Farms 01:00PM
Symbolic Possession 2.362 +91-7415973293
Shop No. 21/22 on Ground Floor,
Wing- A, Ankur Building, Ganpati 33 29.04.2026 Timing
Krupa CHS Ltd., Hissa No. 1, Village 03:00PM to
Khari, Cabin Road, Near Sudha 05:00PM
Hospital, Bhayander (East), Tal & Dist Carpet Area:-
— Thane — 401105. 3.3 222.50 Sq. Ft.
M/s. Satyam Agency Physical Possession
Mr. Sureshkumar Jivaram |Flat No. 11A, Ground Floor, Wing-B,
Choudhary Ankur Building, Ganpati Krupa CHS 11 29.04.2026 Timing
Mr. Pomaram L Choudhary |Ltd., Hissa No. 1, Village Khari, 03:00PM to

7 | Mrs. Pepidevi Sureshkumar | Cabin Road, Near Sudha Hospital, 05:00PM
Chaudhary Bhayander (East), Tal & Dist — Thane Carpet Area:-104.17
Amount O/s — Rs. 166.71 —401105. 1.1 Sq. Ft.
Lakhs + Interest + Physical Possession
Expenses/Charges Shop No. 11, Ground Floor, Wing

— B, Ankur Building, Ganpati Krupa 26 29.04.2026 Timing
CHS Ltd., Hissa No. 1, Village Khari, 03:00PM to
Cabin Road, Near Sudha Hospital, 05:00PM
Bhayander (East), Tal & Dist — Thane Carpet Area:-175
— 401105. 2.6 Sq. Ft.
Physical Possession
Godown No. 111, 1st Floor, Building 30.04.2026
No. A7, Pritesh Complex, Near 26.10 Timing 03:00PM to
M/s. B R Mineral Waters Sarvanna Hotel, Village Val, Taluka 05:00PM
Mrs. Vandana Janardan Bhiwandi, Dist — Thane — 421302. Built Up Area:-

8 Shinde Physical Possession 2.610 2156 Sq. Ft.
Amount O/s — Rs.98.98 Godown No. 211, 2nd Floor, Building 30.04.2026
Lakhs + Interest + No. A7, Pritesh Complex, Near 26.10 Timing 03:00PM to
Expenses/Charges Sarvanna Hotel, Village Val, Taluka 05:00PM

Bhiwandi, Dist — Thane — 421302. Built Up Area:-
Physical Possession 2.610 2156 Sq. Ft.

Terms and Conditions of the E-auction are as under:

1. The sale will be done on “AS IS WHERE 1S”, “AS IS WHAT IS” and “WHATEVER THERE IS” basis and will be
conducted “On Line”.

2. Bidder will have to visit www.baanknet.com for registration and participation in E auction. EMD cut-off date
and time will be 08.05.2026 till 04:00 PM. Bidders are requested to complete all registration and EMD related
formalities within the given time limit only.

3. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the propertyl/ies.

However, the intending bidders should make their own independent inquiries regarding the encumbrances, title

of the property/ies put on auction and the claims/ rights/ dues/ affecting the property, prior to submitting their bid.

The E-auction advertisement does not constitute and will not be deemed to constitute any commitment or any

representation of the bank. The property is being sold with all the existing and future encumbrances whether

known or unknown to the bank. The Authorised Officer/ Secured Creditor shall not be responsible in any way
for any third party claims/ rights/ dues. No claim of whatsoever nature will be entertained after submission of the
online bid regarding property/ies put for sale.

The date of on line E-auction for properties listed will be between 11.00 AM to 5.00 PM on 08.05.2026.

. To better facilitate the inspection, interested buyers are requested to intimate the branch through e-mail at sarm.
mumbaisouth@bankofindia.bank.in and/or through contact numbers mentioned above and/or through Bank of
India, SARM BRANCH contact no. 9819403549 / 022-22673549, to better facilitate the inspection.

6. Bid shall be submitted through online procedure only.

7. The Bid price to be submitted shall be at least one increment over and above the Reserve price and bidders are to

improve their offer in multiples of Rs. 25,000/- (Rupees Twenty Five Thousand only) for properties listed above.

8. Bidders are advised to go through the website for detailed terms & conditions of auction sale before submitting
their bids and taking part in E-Auction sale proceedings.

9. Bidders shall be deemed to have read & understood the terms & conditions of sale & be bound by them.

10. It shall be the responsibility of the interested bidders to inspect and satisfy themselves about the property before
submission of the bid.

11. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and
the EMD of unsuccessful bidders shall be refunded.

12. The Earnest Money Deposit shall not bear any interest. The successful bidder shall have to deposit 25% of the
sale price including EMD already paid, within next day of acceptance of bid price by the Authorised Officer and
the balance of the sale price on or before 15th day of sale. The auction sale is subject to confirmation by the
Bank. Default in deposit of amount by the successful bidder would entail forfeiture of the whole money, already
deposited and property shall be put to re-auction and the defaulting bidder shall have no claim/ right in respect of
property/ amount.

13. Neither the Authorised Officer / Bank nor e-Auction service provider will be held responsible for any Internet
Network problem/Power failure/ any other technical lapses/failure etc. In order to ward-off such contingent
situation the interested bidders are requested to ensure that they are technically well equipped with adequate
power back-up etc. for successfully participating in the e-Auction event.

14.The purchaser shall bear the applicable stamp duties/ Registration fee/ other charges, etc. and also all the
statutory/ non-statutory dues, taxes, assessment charges, etc. owing to anybody.

15. The Authorised Officer/Bank is not bound to accept the highest offer and has the absolute right & discretion to
accept or reject any or all offer(s) or adjourn/ postpone/ cancel the e-Auction or withdraw any property or portion
thereof from the auction proceedings at any stage without assigning any reason there for.

16. The Sale Certificate will be issued in the name of the purchaser(s) / applicant (s) only and will not be issued in any
other name(s).

17.The sale shall be subject to rules/ conditions prescribed under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002. Further details/enquiries if any on the terms and conditions
of sale can be obtained from the respective branches on the contact numbers given.

SALE NOTICE TO BORROWER/ GUARANTORS

The undersigned being the Authorized Officer of the Bank of India is having full powers to issue this notice of sale and
exercise all powers of sale under securitization and reconstruction of financial assets and Enforcement of Interest
Act, 2002 and the rules framed there under. You have committed default in payment of outstanding dues and interest
with the monthly rest, cost and charges etc. in respect of the advances granted by the bank mentioned above. Hence,
the Bank has issued demand notice to you under section 13(2) to pay the above mentioned amount within 60 days.
You have failed to pay the amount even after the expiry of the 60 days. Therefore, the Authorized Officer in exercise
of the powers conferred under section 13(4), took possession of the secured assets more particularly described in
the schedule mentioned above. Notice is hereby given to you to pay the same as mentioned above before the date
fixed for sale failing which the property will be sold and balance if any will be recovered with interest and cost from
you. Please note that all expenses pertaining to demand notice, taking possession, valuation and sale of assets etc.
shall be first deducted from the sale proceeds which may be realized by the undersigned and the balance of the sale
proceeds will be appropriated towards your liability as aforesaid. You are at liberty to participate in the auction to be
held on the terms and conditions thereof including deposit of earnest money.

o s

Sd/-
Date: 23.04.2026 Authorized Officer
Place: Mumbai Bank of India

epaper.f'tnan{:iaiexpraﬁ_s;cﬂﬂ'. o
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